Kanta m about 45 years, Wife of Shri Samuel, Hmdm af
_, #ﬁm Nagar, Veer Shah Hajari District- Moradabad.

vounes senves o Applicant.

VERSUS

1.  Union of India through Chairman, Central Board of direct Taxes
[{Central Excise] New Delhi.

7 The Assistant Samaharta, Central Excise, Moradabad Divsiiona
Division, Moradabad.

. 3.  The Additional Commissioner (P&V), Central Excise & Customs,
S5 Commissionarate-Meerut-II.
ceeeenneann - REspondents
| \J Advocate for the applicant: Sri R. Verma
Adwvocate for the Respondents : Sri N.C. Nishad
ORDER

The grievance of the applicant is that she has already worked for
more than one year. Learned counsel for the applicant would further
contend that in view of the judgment rendered by Apex Court reported in

1998 SCC (L&S) 138, the applicant is entitled to get regular pay. In

Support of his claim, learned counsel for the applicant has placed
reliance on a decision rendered by a coordinate Bench of this Tribunal in

OA No. 639/2000 dated 03.06.2003, in which direction was given to the

respondents to pay the applicant the minimum of the scale of Staff Cas i o
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Driver from the date he was engaged. Lo o
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2. In the instant case, the applicant has already preferred a i

representation dated 11.02.2006, which is still pending. learned counsel
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ssioner (P&V), Central Excise & Customs, Commissionarate-

..'Hmt I jeompetent authority to consider and decided the pending

representation (referred to above] by a reasoned and speaking order

meeting all the contentions raised by the applicant in her representation

dated 11.02.2006 (Annexure A-II1 of O.A), within a period of three
months on receipt of certified copy of the order alongwith copy of
judgment dated 03.06.2003 passed in OA No. 639/2000., as
contemplated above, in accordance with law and observations made in

the judgment in O.A No. 639] 2000 [referred to above).
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7 With the aforesaid directions, the O A 18 disposed of inally with ne

arder as to costs.

Be noted that | have not passed any order on m erits of the case.

MEMBER- J.

{Anand/




